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se rve d -- 
CENTR,., L ADMINISTRATIVE TRIBUNAL 

~lAHABAD BENCH ; ALLAJ-IABAQ. 

Original ··plicatio~ No.811 of 2003 

This tha 0~ '2003 

Hon 'b .le Maj. Gen. K .K .Srivastava, .. M. 
Ham 1b le !v.t. F • K.,& ha tnaq ar a J .d'A. 

Prakash Chand Dhyani, 
son of Late Girdharilal Dhy ana , 
PJo 5A,26-1C Viyas Nagar, 
Bhilwara, Rajasthan, at resent 
posted as Ins e ctor Narcotis, 
Tilhar, Distt. Shahjabanpur. • •••. Applicant. 

{By Advocate : Shr i B. • Srivastava) 

Versus 

1. The. Union of India, 
through the Ministry of Finance, 
De per t.rrerrt of Reveriue , 
Gove rnrre nt of India, 
New Delhi-. 

2. The Central Bure au of Narcotics, 
19, the Niall, «cr ar , Gvvalior, M.P. 
through Narcotics Commissioner, 

3. Th:! Deputy Narcotics Commissioner (Enft), 
Central Bure au of Narcotics, 
19, the \!all 1\-brar, Gwalior. • •••• Fe sponderrt s , 

(By Advocate : Shri v.K.Pandey) 

?Y Hon 'b.le ~..l?i, G~p, K.K .Srivastava, &.&, • • 

In this OA, the applicant has challenged too order 

dated 14.7.2003 reverting the applicant to the post of 

Sub - In spe ct or , The res onde rrt s have filed short counter 

and it has been ave rre d therein that the order has been 
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withdrawn by the cenpe terrt autmrity :. ::; ab Iru.t Io , therefore, 

the OA should be dismissed as having been rendered 

Lnf r uc'tuou s .. 

2. hri B •• Srivastava, learned ccu ns e L for the applicant 

did not deny the above fact. He prayed for -cim? to file 
l,i- vY\ &w< ~W\~ 

his rejoinder, which is nit necessary .. 
(\ 

3; In v.ie w of the fact that the impugned order has 
lvv. 

been withdrawn by the de p ar t rrarrt on 3-.s:-2003) this Of~ 

has been rendered infructuous. T~ On is accordingly 

dismissed as infructuous. 
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